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Eleetrlftcatlon of villages fa GaJarat 

4320. SHRJ BHARAT KUMAR 
ODBDR.A : Will the MiDister of ENERGY 
be pleased to state: 

... 
(a) tbe Dumber of villases so far electri-

fied in Gujarat State under 20 Point Pro ... 
grammes till 31st October, 1986; aDd 

(b) tbe target to be achieved i~ one year 
under this programme? 

THB MINISTER OF STATE IN THE 
DBPARTMENT OF POWER IN THE 
MINISTR.Y OF BNERGY (SHRIMATI 
SUSHILA ROHTAGI) : <a> 17268 villages 
have beeD electrified in Gujarat State upto 
31 st October, 1986. 

(b) A target of electrification of 900 
villages in Gujarat bas been fixed by the 
Planning Commission for tbe year 1986-8 7. 

MaDufacture of sparious cement 

4321. SURI P. A. ANTONY: Will the 
Minister of INDUSTRY be pleased to statc : 

(a) whether Kerala Government bave 
proposed a legislation to prevent manufacture 
of spurious ceme~t; and 

(b) if so, the salient features of the pro-
posal? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THB MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(8) and (b). Thc Government of Kerala 
have informed tbat they are proposing to 
make a lesisJatioD to prevent manufacture of 
spurious cement. The proposed l~gislation 

intends to make differentiation between 
cement and otber ccmentitiou5 materials 
wbicb will prevent rna nufacturers and sellers 
to manufacture and/or sell as cement. other 
cementitious materials either alone or in ad-
mixture with cement. 

Slaifti0l of Regloaa' O8lce of Food 
Corporation of .ad i. 

4322. SHRIMATI lIATEL RAMABEN 
ltAMJIBHAI MAVAN) : Will the Minister 

of FOOD AND CIVIL SUPPLIES be 
pleased to state : 

(a) wbether Government are c:onsiderilll 
sbifting of tbe Regiona] Office of the Food 
Corporation of ladia from its present loca-
tion in Rajendra Place. New Delhi; 

(b) jf so. the reasons thereof; 

(c) whether tbe shifting of tbe oflice will 
result in an additional expenditure !)f B.s. 6 
lakhs annually on account of rent· , 

(d) whether tbe Food CorporatioD of 
India Employees Union bave Biven a Memo-
randum on 21 May, 1986 in this reprd· 
and • 

(e) if so, tbe action takeD thereon '1 

THE MINISTER OF STATE IN THE 
MINISTR:V OF FOOD AND CIVIL 
SUPPLIES (SHR} GHULAM NAB) AZAD) : 

(a) No, Sir. 

(b) and (c;. Do not arise. 

(d) Yes. Sir. 

(e) No !-pa~e i~ being surrendered/vaca-
ted by tbe Regional Office of tbe Food 
Corporat!on of India. 

RevampiDg of Zoaal Committees 

4323. SHRI R. JEEVARAT-HINAM: 
Will the Minister of PETROLEUM AND 
NA TURAL GAS be pleased to state: 

a) whether Government propose to re-
\~mp the Zc.oal Committees dealiDs with 
issue of agencies for oil and gas with seniol' 
lAS officers and other technocrats iD place of 
r~tired judicial ~ervice <,meers to tODe up 
their functioning; and 

(b) if so, tbe details then:of ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRf BRAHMADUTT) : 
(a) and (b'. The arrangement of Oil Selection 
Boards being beaded by retired Judaes of abc 
Hi,b Court is proposed to be CODtinuccl. 




